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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH  

AT NEW DELHI. 

O.A NO. 392/2022 
 

IN THE MATTER OF: 
 

NITIN DHIMAN & ANR.                                                          …..APPLICANTS 

 
 

VERSUS 
 

STATE OF PUNJAB                                                     ….RESPONDENTS 

 
 

REPLY ON BEHALF OF RESPONDENT NO.9 

I.E. PUNJAB DYERS ASSOCIATION 40 MLD 

CETP IN COMPLIANCE OF THE ORDER 

DATED 14.08.2024 PASSED BY THIS 

HON’BLE TRIBUNAL.  

MOST RESPECTFULLY SHOWETH: 

 

1. That the present Original Application has been filed by the Applicant and the 

same is pending adjudication before this Hon’ble Tribunal and is now listed 

for hearing on 27.11.2024.  

 

2. That the Respondent No.9 herein i.e. Punjab dyers Association 40 MLD CETP, 

is filing the present reply in compliance of the order dated 14.08.2024 passed 

by this Hon’ble Tribunal and to bring on record important facts and 

documents that are necessary for the fair and proper adjudication of the 

present matter and these facts and documents would help in better 

understanding the lis involved in this case. 

 

3. That Govt of Punjab through irrigation/ drainage department prepared a 

project to collect all waste water flowing from city of Ludhiana in to Buddha 

Nala to use it for irrigation of about 80000 hectacre agricultural land, after 

treatment in STPs/ CETPs. Govt of Punjab through Irrigation department 

prepared DPR for use of Buddha Nala effluent for irrigation of 80000 acres. 
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The Project report observes in Chapter 1 INTRODUCTION under ii 

INTRODUCTION OF PROPOSED DISTRIBUTARY "After studying the topography 

of the area it is found that only the belt of the area falling between buddha 

nala and the river Satluj can be irrigated with the treated water of STPs / CETPs 

by constructing an open channel connected with the network of water 

courses at suitable points. Under the scheme, sewage of Ludhiana city, and 

highly polluted water discharge from industry in general, and dyeing industry 

in particular, will be utilized for irrigation purpose after treatment by STP/CETP 

at Baloke, Jamalpur, Tajpur and Bahadurke villages. The proposed distributary 

will be constructed by utilizing govt land lying surplus due to abandoning of 

Grey Canal System for last more than 50 years". Copy of the extract of Project 

report of June 2012 is marked and annexed herewith as Annexure-R-9/1.  

 

4. The Ministry of Environment and Forests (CP Division) in the year 2013 issued 

revised guidelines for Centrally Sponsored Scheme of Common Effluent 

Treatment Plants (CETPs) and under serial number 3, titled pattern of financial 

assistance, following provisions were laid down. That the relevant portion of 

the revised guidelines is reproduced herein below: 

 

“3.1.1-The Central assistance (subsidy) will be restricted to 50% 

of the total project cost. The modified ratio proposed in 

respect of Central share: State share: project proponent’s 

share will be 50: 25: 25. Out of the proponent’s share, at least 

40% of contribution has to be from the proponent and 

balance 60% is to be raised through loan to the proponent 

from Banks/Financial institutions. 

3.2-For CETPs involving primary/secondary/tertiary treatment, 

financial assistance would be provided by GOI to the tune of 
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50% of maximum Rs.1.50 crore/ MLD capacity, subject to a 

ceiling of Central assistance of ₹ 15 crore per CETP.”  

 

5. That the Environment Clearance for setting up CETP for the dyeing units at 

Ludhiana was granted by MoEFCC on 03.05.2013. Copy of the Environment 

Clearance dated 03.05.2013 is marked and annexed herewith as Annexure-

R-9/2. 

 

6. That once the scheme for subsidy became available from the Government 

of India, Punjab Dyers Association hereinafter referred to as PDA i.e. the 

Respondent No.9 herein, got a detailed project report (DPR) prepared from 

ILFS (117 MLD) and laterally after bifurcation into small modules, DPR for this 

40 MLD CETP was got prepared from Guru Nanak Dev Engineering College 

(Consultancy Cell), Ludhiana. That as per the DPR, effluent generated by 

various textile industries of industrial clusters located at Focal Point Area was 

to be collected through gravity pipeline (21 km long) at the CETP of 40 MLD. 

The DPR proposed to subject the effluent to physio-chemical treatment 

followed by a biological treatment through SBR technology. The cost of the 

Project was estimated to be around 70 crore and the construction period 

and trial run was estimated to be 18 months. Copy of the DPR dated January 

2015 is marked and annexed herewith as Annexure-R-9/3.  

 

7. That as per the directions/mandate of the MoEF, the DPR aforesaid along 

with the recommendations of PPCB was sent for further technical evaluation 

and appraisal to IIT Madras and on 28th October 2015, Prof Ligy Philip of the 

said IIT appraised this project of 40 MLD CETP and certified that designs and 

drawings were technically evaluated and found to be adequate for the 

intended purpose of treatment. It is imperative to mention that the Punjab 

Pollution Control Board vide letter number 7726 dated 19.11.2015 after duly 
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technically appraising the project report aforesaid recommended the same 

to the Ministry of Environment and Forests certifying that the project was 

technically feasible and the treated trade effluent would be discharged 

onto land for irrigation. Copy of letter dated 19.11.2015 is marked and 

annexed herewith as Annexure- R-9/4. 

 

8. It is crucial to highlight that from the inception of this project, during the DPR 

stage and thereafter, it was always intended that the treated effluent from 

the CETP would be mixed with treated domestic effluent from 225 MLD 

Jamalpur STP, and used for irrigation either directly or through Buddha 

Nallah. The proposed scheme of mixing treated trade effluent from the CETP 

with the treated domestic effluent from the STP aimed to dilute the treated 

trade effluent and resolve the TDS level issue before it is collectively used for 

irrigation purpose etc. This intent is evident from the fact that the State 

Government selected the existing parcel of land for constructing the CETP 

due to its proximity to the 225 MLD Jamalpur STP and Buddha Nallah both. 

The geo-coordinates of 225 MLD CETP ARE 30.92058, 75,91277, THAT OF 40 

MLD CETP are 30.91614, 75.91430 and that of 50 MLD CETP 30.91757, 

75.91288. Copy of the map showing the location of the 40 MLD CETP, 50 MLD 

CETP and 225 MLD Jamalpur STP and the Buddha Nallah is marked and 

annexed herewith as Annexure-R-9/5.  

 

9. That another aspect which needs to be highlighted here is that the method 

of bringing high TDS from CETPs by dilution with treated Domestic Effluent is 

a common method and the same has been used/approved by PPCB in 

case of CETP of Jalandhar leather complex where treated trade effluent of 

CETP of tanneries is being mixed with treated domestic effluent from STP at 

Focal Point Jalandhar. The notification dated 1st of January 2016 issued by 

the MoEF authorizes the State/Central Board to prescribe the mixing ratio so 
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that the combined treated trade effluent does not harm the irrigated soil on 

account of high TDS. MoEF by way of this notification while amending 

Environment (Protection) Rules, 1986 substituted in schedule-l the entry at 

serial number 55 in which note 3 reads as under: 

 

“In case of discharge of treated effluent on land for 

irrigation, the impact on soil and groundwater quality 

shall be monitored twice a year i.e. pre and post 

monsoon by the CETP management. For combined 

discharge of treated effluent and sewage on land for 

irrigation, the mixing ratio with sewage shall be 

prescribed by the State Board.” 

 

That it is reiterated that this method of dilution has already been adopted 

and approved by the Respondent Board in case of CETP of Jalandhar leather 

complex where high TDS treated effluent discharged from CETP is being 

mixed with the STP and then released into the drain leading to River Sutlej. 

That further it was incumbent upon the Government of Punjab in coordination 

with the Respondent Board to implement the project for taking the treated 

trade effluent from the Respondent CETP to the nearby STP at Jamalpur and 

then utilize the same for irrigation after mixing of both effluents i.e. treated 

trade effluent of CETP and treated domestic effluent of STP in a ratio as 

prescribed by the Respondent Board in terms of MoEF notification dated 1st 

of January 2016. Copy of the MoEF notification dated 1st January 2016 is 

marked and annexed as Annexure-R-9/6.  

Even a project has been conceived and commissioned with expenditure of 

more than 12 crores INR  jointly by Municipal orporation Ludhiana and PPCB 

for infusing Fresh water from canal near Nelon Distt. Ludhiana to be taken to 

Budha Nallah for further dilution and enhancing its assimilating capacity. 
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10. That the MoEF in its appraisal committee meeting held on 03.03.2016 under 

the chairmanship of Dr Manoranjan Hota, Advisor MoEF and comprising of 

other environmental experts, duly approved the project upon confirmation 

given by Member Secretary, PPCB during the meeting which stands recorded 

in the approval letter issued by MoEF itself that treated effluent from CETP will 

be utilised for irrigation purpose and he further confirmed that Government of 

Punjab had approved a project for carrying treated effluent from STP/CETP for 

irrigation purpose. Further the sanction letter specifically states that the 

treated effluent will be discharged at the outfall of Ludhiana Sewage 

Treatment Plant (STP) and will be utilized for irrigation of agricultural land. It is 

relevant to mention herein that the discharge of the Respondent 40 MLD CETP 

is just 50-100 mtrs before the outfall of discharge of the 225 MLD Jamalpur STP 

and the effluent of STP and the Respondent CETP gets automatically mixed. 

Copy of the sanction letter issued by MoEF is marked and annexed herewith 

as Annexure-R-9/7. That therefore it was upon the Statutory Authorities, State 

Government, Respondent Board, Water Supply/Irrigation Department and 

CPCB, Municipal Corporation Ludhiana to device a methodology to provide 

the treated trade effluent to the farmers for irrigation after mixing the same 

with domestic effluent from the STP.  

 

11. That it is under these circumstances that upon approval of the project as well 

as subsidy to be granted for the same by both MoEF and Government of 

Punjab as per their respective shares, the construction of 40 MLD CETP started, 

for which the contract was given to Larsen and Toubro (L&T). It is imperative 

to mention herein that the 40 MLD CETP was conceived, planned, designed, 

approved, sanctioned, set up (after getting subsidies from the Ministry of 

Environment, Government of India and the Punjab Government) under the 

step-to-step close supervision of the Respondent Board. That the Respondent 

CETP is being operated by Larsen and Toubro (L&T). 
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12. That the Respondent CETP module was strictly constructed as per the 

approved design and for evaluation of which MoEF constituted a Joint 

Evaluation Committee. That the Joint Evaluation Committee carried out its 1st 

visit to the under construction CETP of the Respondent on 10.09.2021 for the 

mid-term evaluation and observed that CETP is being constructed as per 

Design provided for intended purpose of treatment and subsequent disposal 

and suggested no major changes.  

 

13. That the Consent to Operate under the Water (Prevention & Control of 

Pollution) Act, 1974 was granted to the Respondent CETP on 16th May 2022 

and same was valid upto 15th May 2023 for discharge of effluent into Budha 

Nallah. Copy of the Consent to Operate dated 16.05.2022 is marked and 

annexed herewith as Annexure-R-9/8. That the Consent to Operate had a 

specific condition that the trade effluent shall be disposed into the Buddha 

Nallah after treatment through CETP of 40 MLD (Focal Point Module).  

 

14. That the Joint Evaluation Committee in its second visit post commissioning of 

this CETP on 04.08.2022, apart from other observations inter alia reported that 

the treated trade effluent was being discharged through underground 

pipeline into Buddha Nallah and also that all parameters except TDS were 

found in compliance. It is however relevant to mention herein that in terms of 

the MoEF notification dated 01.01.2016 which is still in force except TDS all 

parameters were within limits whereas this notification did not prescribe any 

standard of TDS. 

 

15. The Consent to Operate was then renewed on 24.06.2023 and was valid upto 

23.09.2023. It is imperative to mention that the consents to operate granted 

to the Respondent CETP always carried a condition that the treated trade 

effluent conforming to the approved parameter would be discharged into 

the Buddha Nallah through the underground pipeline. Relevant portion of the 
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Consent to Operate is reproduced herein below for the ready reference of 

this Hon’ble Tribunal: 

“Mode of Disposal: Into Buddha Nallah after treatment 

through CETP. Finally, the effluent shall be used for 

plantation/irrigation purpose.” 

 

That the consent to Operate was further renewed on 28.06.2024 and is valid 

upto 30.06.2026.  That the Consent was renewed on the same condition that 

the treated trade effluent shall be discharged into the Buddha Nallah. Copy 

of the Consent to operate dated 24.06.2023 and Consent to Operate dated 

28.06.2024 are collectively marked and annexed herewith as Annexure-R-

9/9(Colly).  

 
16. That the plant was being operated after duly obtaining Environmental 

Clearance from MoEF as well as consent to operate from the PPCB. It is 

important to mention here that PPCB was all through from the beginning an 

important companion along with the government who were both keen that 

the trade effluent from the dyeing industries and Ludhiana doesn’t get 

discharged untreated/partially treated anywhere but should be treated in the 

CETPs to be established for this purpose by the SPV and then get discharged. 

It was all through in the knowledge of the PPCB that the state of Punjab was 

yet to introduce and implement the scheme for irrigation usage of this treated 

trade effluent from these CETPs of the dyeing industries, and the CETPs had no 

option but to discharge the treated trade effluent meeting with the 

parameters into the Buddha Nallah near the outlet of the STP for mixing, till the 

implementation of the project of carrying treated effluent from CETPs for 

irrigation as committed by MS PPCB to the MoEF during appraisal of the 

project in the appraisal committee meeting held on 03.03.2016. It is precisely 
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for this reason that the consents to operate granted to the CETPs always 

carried a condition that the treated trade effluent conforming to the approved 

parameters would be discharged into the Buddha Nallah through the 

underground pipeline. It is further necessary to mention herein that instead of 

implementing the project of carrying treated effluent from CETPs for irrigation, 

the Respondent PPCB refused a request of Water Resource Department of 

Govt of Punjab to fund a project of about 35.97 crore to utilise waste water of 

Buddha Nala for irrigation through lower buddha Nala. Copy of extract from 

said proposal / project along with letter dated 02.02.2024 intimating non 

availability of funds for said project is marked and annexed herewith as 

Annexure-R-9/10. 

 
17. That from time-to-time samples have been drawn by various statutory 

authorities including the Respondent Board and sample analysis reports from 

the laboratory of the Respondent Board as well as the state laboratory i.e. 

Punjab Biotechnology Incubator have always found all the parameters 

including BOD/COD/TSS etcetera to be well within the prescribed limits. A 

compilation of these reports relevant for this OA and to bring home the point 

that this 40 MLD CETP is being operated in accordance with law is marked 

and annexed herewith as Annexure-R-9/11(Colly). That recently samples for 

analysis from untreated water collection tank and from final outlet of the 

Respondent CETP were collected by Punjab Biotechnology Incubator  a 

State Laboratory of (Department of Science, Technology and Environment) 

on 17.10.2024 and the results of parameters have been found to be well within 

limits (except TDS). Copy of analysis report of samples collected on 17.10.2024 

is marked and annexed herewith as Annexure-R-9/12. Regarding TDS, it is 

noted that while the MoEF notification dated 01.01.2016 does not specify any 

parameters for TDS, compliance can be achieved by mixing it with the 
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treated domestic effluent from the STP, which formed the basis for the 

planning and conception of the Respondent CETP and the Respondent Board 

is required to provide the appropriate mixing ratio for this purpose.  

 

18. The sludge generation in this module has been found by the Authorities to be 

about 250-300 metric ton per month, many times over any other module, 

which in itself gives an insight into proper and efficient working of this 40 MLD 

module. 

 
19. That the OCEMs system of the Respondent CETP is calibrated at regular 

intervals by specialized agency duly approved by PPCB, with the latest one 

having been done on 26.03.2024. That as per the calibration report dated 

26.03.2024, the parameters were always well within the limits. Copy of the 

calibration report dated 26.03.2024 of OCEMS is marked and annexed 

herewith as Annexure-R-9/13. 

 
20. There is no deterioration in the parameters of Buddha Nallah upon discharge 

of treated effluent of the 40 MLD CETP into it, rather the overall quality 

improves on account of dilution by the addition of CETP’s treated effluent. 

The Deputy Commissioner of Ludhiana recently ordered closure of all dyeing 

industries for 36 hours and the parameters from various points in Buddha 

Nallah were evaluated by taking samples before and after the closure of 

dyeing industries. This exercise was conducted in coordination with the 

Respondent Board and it was established that there was no deterioration of 

the parameters in the Buddha Nallah after addition of treated effluent from 

the CETPs. 

 

21. That while the outlet from 40 MLD CETP discharges treated effluent 

(parameters of which are within the prescribed limits), there are a total of 
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approximately 241+ outlets which discharge untreated domestic/trade 

effluent into Buddha Nallah. These 241+ outlets present along the entire 

stretch of Buddha Nallah are discharging untreated effluent even having 

BOD beyond 4500mg/L & COD beyond 10,000 mg/L especially from dairies. 

There are a large number of colonies/villages as well discharging their 

domestic and other effluents into Buddha Nallah. Even the Vidhan sabha 

committee in its meeting dated 24-10-2024 has constituted a committee of 

all line departments separately to identify and work out modalities to carry 

effluent from Dairies, domestic, Industries and all other sources for disposal 

onto land for irrigation. 

 
22. That recently a committee has been constituted by the Government of 

Punjab, Department of Science, Technology and Environment (STE Branch) 

to diagnose the issues concerning pollution in Buddha Nallah. That the said 

committee has been constituted in compliance of the decision taken in the 

review meeting held on 07.10.2024 under the chairmanship of Secretary to 

Government of India, D/o Water Resources, River Development and Ganga 

Rejuvenation, Ministry of Jal Shakti, New Delhi. Copy of the order dated 

13.11.2024 issued by Government of Punjab, Department of Science, 

Technology and Environment (STE Branch) is marked and annexed herewith 

as Annexure-R-9/14.  

 

 
 

PRAYER 

 

 
 

In light of the facts and circumstances mentioned herein above, it is prayed 

that this Hon’ble Tribunal may be graciously pleased to:- 

 

i. Take the present Reply on record; 
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Outlook

SERVICE OF REPLY ON BEHALF OF RESPONDENT NO 9 - IN OA NO 225/2022

From Prince <prince@artlo.in>
Date Sat 11/23/2024 4:16 PM
To unnatianand08@gmail.com <unnatianand08@gmail.com>; seezo2ldhppcb@yahoo.com

<seezo2ldhppcb@yahoo.com>; hruti.rai@nic.in <hruti.rai@nic.in>; sundeep.cpcb@nic.in <sundeep.cpcb@nic.in>;
ceeludhiana@yahoo.com <ceeludhiana@yahoo.com>; ppcbzo1ldh@hmail.com <ppcbzo1ldh@hmail.com>;
naginder.benipal@gmail.com <naginder.benipal@gmail.com>; sanand.cpcb@nic.in <sanand.cpcb@nic.in>

Cc Aastha Tyagi <aastha@artlo.in>; Manan Takkar <manantakkar@artlo.in>

1 attachment (32 MB)
nitin.pdf;

Dear Sir/Ma'am,

Please find attached herewith scanned copy of Reply on behalf of Respondent No 9 i.e. Punjab Dyers
Association in OA NO 225/2022 titled as Nitin Dhiman vs State of Punjab.

PROOF OF SERVICE
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